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BEFORE THE REG STRAR MR. M V RAMESH

Petition(s) for Special Leave to Appeal (Crl.) No(s).
2345/ 2015
SYED WASI F HAI DER Petiti
oner (s)
VERSUS
STATE OF U P & ORS. Respon
dent (s)

(with office report)

Date : 18/11/2015 This petition was called on for hearing today.

For Petitioner(s) M. CGovind Jee, Adv.
M . Prashant Bhushan, Adv.
For Respondent (s) M. Rishi Jain, Adv.
M. Adarsh Upadhyay, Adv.
Ms. Poonam Adv.
M. Birendra Kumar M shra, Adv.

UPON hearing the counsel the Court namde the follow ng

ORDER
Four weeks time, as | ast chance is gi ven to
t he | ear ned
counsel for t he r espondent Nos. 2 to 4 to file
t he count er
af fidavit.

The Learned counsel for the respondent No.1l seeks and is given
four weeks tinme to file the counter affidavit.
Li st again on 29.1.2016.
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